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Raipuy, the 20th ju!y 2011
NOTIFICATION -

No. F 4-42/2006/18.—In exercise of the powers conferred by section 58 read with Section 433 of the
Chhauisgarh Municipal Corporation Act, 1956 (No. 23 of 1956) and Section 95 read with Section 355 of the Chhattisgarh
Municipalities Act, 1961 (No. 37 of 1961) the State Government, hereby makes the following amendment in the
Chhattisgarh Nagarpalika Shikshakarmi (Recruitment and Conditions of Service) Rules, 2008 as namely :—

AMENDMENT
In the said rules :— _
1. After clause (a) of sub-rule (7) of Rule 6, 1he following clause shall be added, namely :—
“(b) Selection committee for appointment of Shikshakarmi :— _ _
(one)  Joint Director/Dy. Director, Urban Administration & Development President

orofficer appointed by the Commissioner/Director, Urban
Administration & Development, C.G. Raipur who is not below the
rank of Deputy Direcior.

(two) Distt. Educalion OfﬂccrlAsslt. Commisstoner, Tribal Development. Member

(three) Commmemnt.rfChlet Municipal Officer of the concerned Mumclpal “Metnber
: C(mrpordlmm‘Mumupalily!N.l 1ar P'lm,hayal T

©) The process of selection will be made on basis of merit list prepared by the sefection commitiee as’
per the provision prescribed by the government in this behalf.

() All other remaining works related to selection shall be performed and any objection rasied regarding

' _ selection process shall be considered by the Appointing authority. Selection committee shall submit
the selett list 10 the appointing avihority for issuing orders and if the appoinimenis are not made
within 15 days of time by the appointing authority, then appointment proceeding shall he drawn by
the Commissioner ot concerned Municipal Commissioner or the Chn,f Municipal Othu,r of Mu- .
DILIPJ'IIILH/N rur P[li'l{.hdydl :

\ o
By arder and in the name of the Governor of Chhattisgarh.
ITTENDRA SHUKI.A. Deputy Secretary.
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